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U1 BaHdho
In the short title the word “ SECOND” shall be deleted.
SN0 Udhaf
In Clause 1, the word “ Second” shall be deleted.
: QEME00 Qlds

In section 2(ac) and 2(pa) proposed to be inserted in the principal Act by
Clause 2(i) and 2(iii) respectively shall be recast as follows:

(i) “(ac) “Anand Pattern Milk Co-operative Society” means a Primary
Dairy Co-operative Society, otherwise known as ‘Ksheerolpadaka Sahakarana
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Sangham’, registered on or after the 1* day of January 1980, and functioning as
per the model bye-laws of Anand Pattern, with the principal objective of
procurement and marketing of milk and milk products and pouring marketable
surplus of milk to the Regional Co-operative Milk Producers’ Union and for
providing inputs to the dairy farmers, within the area of operation of the
society;” : :

(i) “(pa) “Recruitment Committees” means the committees
constituted under section 80BB of this Act;”
moeno Qlda |

In the fifth proviso to Section 16(1) proposed to be inserted in the principal
Act by Clause 4, shall be recast as follows:

“Provided also that in the case of Anand Pattern Milk Co-operative
Societies, no dairy farmers other than those who own one or more milch cows or
buffaloes and residing within the area of operation of the society or running dairy
farms in their own land or in leased land within the area of operation of the
society and pouring milk not less than ninety days within a period of one hundred
and twenty days in a year to the society, shall be admitted as members.”

@60 (Lkﬂ:g._.]

Section 16 B(1)(b) and section 16 B(2) proposed to be inserted in the
principal Act by Clause 5 is recast as follows:

: (i) © (b) is not owning at least one milch cow or buffalo, by rearing
them in a cattle shed or in a farm set up either in his/her own land or in a leased
land, within the area of operation of the society.

(ii) (2) Only an active member referred to in sub-section (1) shall be
eligible to become a member of the committee of an Anand Pattern Milk
Co-operative Society and to continue as a member of such committee.”

@R0%e Qg
In Clause 6,
(i) In section 28(6) the words and symbols “ Nolwithétanding anything

contained in this Act or rules made thereunder or bye-laws of a Regional
Co-operative Milk Producers' Union,” the words and symbols “Notwithstanding
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anything contained in. this Act or the rules made thereunder or the bye-laws of a
Regional Co-operative Milk Producers' Union or in any other law, Judgement or
Decree or Orders of any court or Tribunal for the time being in force,” shall be
substituted. :

(ii) Section 28(7) and 28(7)(a) shall be recast as follows:

“(7) Notwithstanding anything contained in this Act or the rules
made thereunder or the bye-laws of a Regional Co-operative Milk Producers'
Union or in any other law, judgement or Decree or Orders of any court or
Tribunal, for the time being in force, the President of an Anand Pattern Milk
Co-operative Society, which is a member of the- Regional Co-operative Milk
-Producers' Union shall be eligible to contest the elections to the committee of the
Regional Co-operative Milk Producers' Union and hold office as a member of the
committee of the Regional Co-operative Milk Producers' Union, only if the Anand
Pattern Milk Co-operative Society to which he/she belongs, satisfies the following
conditions, namely:—

(a) the society is placed in audit classification A or B, as prescribed,
during the last audit conducted; and”.

(iii) In section 28(8) the words and symbol “Notwithstanding anything
,contained in this Act or rules made thereunder,” the words and symbols
- “Notwithstanding anything contained in this Act or the rules made thereunder or
the bye-laws of a Regional Co-operative Milk Producers’ Union or in any other
law, Judgement or Decree or Orders of any court or Tribunal, for the time being in
force,” shall be substituted. :

af$90 Qldhal
In Clause 7

(i) In Section 28AB(3) for the words and symbol “Notwithstanding
anything contained in this Act or rules made thereunder or the -
bye-laws of a Regional Co-operative Milk Producers’ Union,” the words and
symbols:

“Notwithstanding anything contained in this Act or the rules made
thereunder or the bye-laws of a Regional Co-operative milk Producers’ Union or in
any other law, Judgement or Decree or Orders of any court or Tribunal, for the time
being in force,” shall be substituted.
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(ii) the words “and its apex society” shall be omitted.
(iii) Section 28AB(4) Shall be recast follows:

“(4) Notwithstanding anything contained in this Act or the rules made
thereunder or the bye-laws of an Anand Pattern Milk Co-operative Society or in
any other law, Judgement or Decree or Orders of any court or Tribunal, for the time
being in force, either the President or the Vice President of Anand Pattern Milk
Co-operative Societies shall be women members”

af)S% Ojcﬂzg

In section 64(13) proposed to be inserted in the principal Act, by Clause 8
the following sub-section may be substituted, namely:—

“(13) Notwithstanding anything contained in this Act or the rules made
thereunder or the bye-laws of a Regional Co-operative Milk Producers' Union and
apex society, Annual Performance Audit in Regional Co-operative Milk Producers'
Union and its apex society shall be conducted for every financial year, in the
prescribed manner, by engaging person/s from among the panel of experienced
person/s in dairy industry, recommended by the apex society and approved by the
Functional registrar of Dairy Co-operatives.”

Ao Qs
In Clause 10,

(1) In section 80BB(2) for the words and symbols “as follows,-", the
words and symbols “as follows, namely:-” shall be substituted.

(ii) Items (iii) and (iv) under section 80BB shall be recast as follows:

“(iii) Joint Director (General), Dairy Development Department or
Joint Secretary to Government, Dairy Development Department, Government of
Kerala;

(iv) An expert from Dairy Industry, nominated by the Government;”

(iii) In section 80BB, (3), for the words “the Southern Regional Head of
the National Dairy Development Board”, the words “an expert from Dairy
Industry, nominated by the Government.” shall be substituted.
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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Third Session
BULLETIN—PART I
(Brief Record of Proceedings)
Tuesday, November 2, 2021
No. 45
The Assembly met at 9.00 a.mn. with Mr. Speaker in the Chair.
Questions:

Three Questions in the list of Questions posted for the day were answered
orally.

Adjournment Motion:

After hearing the Minister for Finance, the Speaker withheld consent to the
moving of an adjournment motion given notice of by Shri Shafi Parambil and five
other Members regarding the serious situation reported to have arisen consequent
on the Central and State Government's refusal to waive additional tax on fuel being
levied by them in the context of spiralling Petrol and Diesel prices.

(As a mark of protest against the attitude of the Government the Members
belonging to opposition staged a walkout)

Calling Attention :

1. Shri K. V. Sumesh called the attention of the Minister for Finance to urge
the Central Government to roll back the price hike of cooking gas and to
resume the provision of subsidy on domestic cooking gas. The Minister
made a statement thereto.

2. Shri P. Ubaidulla called the attention of the Minister for Health and
Woman and Child Development to take steps to increase the reservation
quota of S5.E.B.C. categery to 30 per cent in the Medical P. G. Courses
and P.G. Diploma courses. The Minister made a statement thereto.

KNPP.1936/2021(ii).



The Matters under Rule 304:
The matters raised in the House by the Members under Rule 304 are listed
below:
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The Ministers concerned made statements on the respective subjects.
Presentation of Reports:
The following reports were presented:

(i) Report of Subject Committee VII on The Kerala Cashew Workers'
Relief and Welfare Fund (Amendment) Bill, 2021.

(ii) Report of Subject Committee VII on The Kerala Agricultural
Workers' (Amendment) Bill, 2021.

(iii) Report of Subject Committee VII on The Kerala Labour Welfare
Fund (Amendment) Bill, 2021. :

(iv) Report of Subject Committee VII on The Kerala Tailoring Workers'
Welfare Fund (Amendment) Bill, 2021.

(v) Report of Subject Committee XII on The Kerala State Medical
Practitioners Bill, 2021.

(vi) Report of Subject Committee XII on The Kerala Clinical
Establishments (Registration and Regulation) Amendment Bill, 2021.



Legislative Business :

Motion for Consideration and further stages of the following Bills as reported
by the Subject Committee :

(1) The Kerala Co-operative Societies (Second Amendment) Bill, 2021
Shri V. N. Vasavan, Minister for Co-operation and Registration moved the

" motion that The Kerala Co-operative Societies (Second Amendment) Bill, 2021 as
reported by the Subject Committee be taken up for consideration.

Shri P. Abdul Hameed, Shri Sajeev Joseph and DR. Mathew Kuzhalnadan
who recorded their dissent to the Subject Committee Report spoke.

Shri Xavier Chittilappilly as authorised by Shri P. V. Sreenijin moved an
amendment to circulate the The Kerala Co-operative Societies (Second
Amendment) Bill, 2021 for obtaining public opinion and spoke. Shri U. A. Lathif
moved another amendment to recommit the Bill to the same Subject Committee
and spoke.

After discussion and reply of the Minister the amendments moved were
withdrawn with the leave of the House. Then the Bill as reported by the Subject
Committee was taken inte consideration and was passed by the House with the
following amendments.

Title
In the short title the word “SECOND” shall be deleted.
Clause 1
In Clause 1, the word “Second” shall be deleted.
Clause 2

In section 2(ac) and 2(pa) proposed to be inserted in the principal Act by
Clause 2(i) and 2(iii) respectively shall be recas: as follows:

(i) “(ac) “Anand Pattern Milk Co-operative Society” means a
Primary Dairy Co-operative Society, otherwise known as ‘Ksheerolpadaka
Sahakarana Sangham’, registered on or after the 1% day of January 1980, and
functioning as per the model bye-laws of Anand Pattern, with the principal



objective of procurement and marketing of milk and milk products and pouring
marketable surplus of milk to the Regional Co-operative Milk Producers’
Union and for providing inputs to the dairy farmers, within the area of operation of
the society;”

(ii) “(pa) “Recruitment Committees” means the committees constituted
under section 80BB of this Act;”

Clause 4

In the fifth proviso to Section 16(1) proposed to be inserted in the principal
Act by Clause 4, shall be recast as follows: :

“Provided also that in the case of Anand Pattern Milk Co-operative Societies,
no dairy farmers other than those who own one or more milch cows or buffaloes
and residing within the area of operation of the society or running dairy farms in
their own land or in leased land within the area of operation of the society and
pouring milk not less than ninety days within a period of one hundred and twenty
days in a year to the society, shall be admitted as members”

Clause 5

Section 16 B(1)(b) and section 16 B(2) proposed to be inserted in the
principal Act by Clause 5 is recast as follows:

(1) “(b) is not owning at least one milch cow or buffalo, by rearing them
in a cattle shed or in a farm set up either in his/her own land or in a leased land,
within the area of operation of the society.

(ii) (2) Only an active member referred to in sub-section (1) shall be
eligible to become a member of the committee of an Anand Pattern Milk
Co-operative Society and to continue as a member of such committee.”

Clause 6
. In Clause 6, -

(i) In section 28(6) the words and symbols “Notwithstanding anything
contained in this Act or rules’ made thereunder or bye-laws of a Regional
Co-operative Milk Producers' Union,” the words and symbols “Notwithstanding
anything contained in this Act or the rules made thereunder or the bye-laws of a
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Regional Co-operative Milk Producers' Union or in any other law, Judgement or
Decree or Orders of any court or Tribunal for the time being in force,” shall be
substituted. )

(ii) Section 28(7) and 28(7)(a) shall be recast as follows:

“(7) Notwithstanding anything contained in this Act or the rules
made thereunder or the bye-laws of a Regional Co-operative Milk Producers'
Union or in any other law, judgement or Decree or Orders of any court cr Tribunal,
for the time being in force, the President of an Anand Pattern Milk Co-operative
Society, which is a membeér of the Regional Co-operative Milk Producers' Union
shall be eligible to contest the elections to the committee of the Regional
Co-operative Milk Producers' Union and hold office as a member of the committee
of the Regional Co-operative Milk Producers' Union, only if the Anand Pattern
Milk Co-operative Society to which he/she belongs, satisfies the following
conditions, namely:—

(a) the society is placed in. audit classification A or B; as prescribed,
during the last audit conducted; and”.

(iii) In section 28(8) the words and symbol “Notwithstanding anything
contained in this Act or rules made thereunder,” the words and symbols
“Notwithstanding anything contained in this Act or the rules made thereunder or
the bye-laws of a Regional Co-operative Milk Producers' Union or in any other
law, Judgement or Decree or Orders of any court or Tribunal, for the time being in
force,” shall be substituted.

Clause 7

In Clause 7

(i) In Section 28AB(3) for the words and symbol “Notwithstanding
anything contained in this Act or rules made thereunder or the
bye-laws of a Regional Co-operative Milk Producers’ Union,” the words and symbols

“Notwithstanding anything contained in this Act or the rules made
thereunder or the bye-laws of a Regional Co-operative milk Producers’ Union or in
any other law, Judgement or Decree or Orders of any court or Tribunal, for the time
being in force,” shall be substituted.
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(ii) the words “and its apex society” shall be omitted.
(iii) Section 28AB(4) Shall be recast follows:

“(4) Notwithstanding anything contained in this Act or the rules made
thereunder or the bye-laws of an Anand Pattern Milk Co-operative Society or in
any other law, Judgement or Decree or Orders of any court or Tribunal, for the time
being in force, either the President or the Vice President of Anand Pattern Milk
Co-operative Societies shall be women members”

Clause 8

In section 64(13) proposed to be inserted in the principal Act, by Clause 8 the
following sub-section may be substituted, namely:— -

“(13) Notwithstanding anything contained in this Act or the rules made
thereunder or the bye-laws of a Regional Co-operative Milk Producers' Union and
apex society, Annual Performance Audit in Regional Co-operative Mitk Producers'
Union and its apex society shall be conducted for every financial year, in the
prescribed manner, by engaging person/s from among the panel of experienced
person/s in dairy industry, recommended by the apex society and approved by the
Functional registrar of Dairy Co-operatives.” :

Clause 10
In Clause 10, ;

(i) In section 80BB(2) for the words and symbols “as follows,”, the
words and symbols “as follows, namely:-” shall be substituted.

(i) Items (iii) and (iv) under section 80BB shall be recast as follows:

“(iii) Joint Director(General), Dairy Development Department or
Joint Secretary to Government, Dairy Development Department, Government of
Kerala;

(iv) An expert from Dairy Industry, nominated by the Government;”

(iii) In section 80BB,(3), for the words “the Southern Regional Head of
the National Dairy Development Board”, the words “an expert from Dairy
Industry, nominated by the Government.” shall be substituted.
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Shri K. Radhakrishnan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes and Backward Classes and Devaswoms moved the motion that The Kerala
Devaswom Recruitment Board (Amendment) Bill, 2021 as reported by the Subject
Committee be taken up for consideration. ;

Shri N. A. Nellikkunnu and Shri Saneeshkumar Joseph who recorded their
dissent to the Subject Committee Report spoke.

Shri M. Rajagopalan as authorised by Smt. Santhakumari K. moved
an amendment to circulate the The Kerala Devaswom Recruitment Board
(Amendment) Bill, 2021 for obtaining public opinion and spoke.
Shri E. Chandrasekharan as authorised by Shri P. S. Supal moved another
amendment to recommit the Bill to the same Subject Committee and spoke.

After discussion and reply of the Minister the amendments moved. were
withdrawn with the leave of the House. Then the Bill as reported by the Subject
Committee was taken into consideration and passed by the House with the
following amendments:

Long Title
3Bl Bat A @R af) M@ Mal®:0o "mog" agm Galdasd.
Clause 2
auemwo 2-@d 5(1)-@3 "a@pa;” af)am” AUBaMSHOMEI0C" GG nf)am’ 62136 D
Clause 3
asmuo 3(2) — @ "@a;” a)M@IM ald:0o "@RE” s’ Galdand:

The House adjourned at 3.21 p.m. to meet again at 9.00 a.m. on Wednesday
November 3, 2021.

S. V. UNNIKRISHNAN NAIR,
Secretary.



